
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
PATNABENCH,_PATNA. 

C .0 .P. 	.No- 14 of 2001 

(Arising out of U.A. No. 332 of 1996 ) 

Raj Nath Prasad 	..... 	 Applicant. 
Vs. 

Shri Devendra Sxngh ..... 	 Rsspondnts. 

For the applicant : Shri J.K. Karn. 

For the respondents: Shri C. Boss. 

Hon'l. Smt. Shyama Dogra, Member (J) 

Hon'Ple Shri fantroshwar Jha, Memier (A) 

c A D E R 
(Dictated in Court) 

This contempt petition 

has been filed by the applicant for non-compliance of the 

order passed by this Court in CA 332 of 1996, decided on 

28.4.2000, whereby the applicant was held entitled for 

payment of gratuity amount after deducting the valuation 

of EFTs , admittedly issued to him as per accuflt as at 

Annexure A/2.The entire exercise was to be done within a 

period of four months from the date of receipt of the orderl 

2. 	 The respondents have filed show cause and 

submitted in para 4 that the order passed by this court 

have been duly complied with while sending the requisite 

amount under various heads to the applicant vide cheque 

No. 558715 dated 2.4.2001 on SBlf0egusarai under 

W~ 	

registered post No. 5868 dated 7.4.2001 at his horns 
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address. Therefore, nothing survives in this petition. 

The respondents have also annexed copy of the order dated 

31.8.2000 (.Annexure R—%) with regard to the detai]s of 

those amount which has been paid to the applicant after 

deducting the EFTs amount of Ps. 23,000/.-. 

The applicant has also filed rejoinder to the 

show cause and submitted that the amount of Ps. 23000/— as 

deducted ly the respondents is not in accordance with the 

averments made in the said OA by the applicant, as 

1nnoxure A/2 was not disputed by the resp'Oidsflts and the 

sn5 has been mentioned in para 5 of, the said order. 

Therefore, they have not complied with the order in its 

letter and spirit. Therefore, they are liable to Is 

dealt with in accordance with law. 

We have heard the learned caunsel for the 

parties and 'one through the record. After perusal of para 

4 and 9 of the show cause and Annexure R-1, it is found 

that the respondents have almost complied with the order 

passed by this court. So far as deduction of Ps. 23,000/—

as EFT is concerned, the applicant is at lilerty to 

make proper representation to the respondent concerned 

while giving reference to the decision passed by this 

court , particularly para 5 , and the said respondent is 

herely directed to pass appropriatö order on the 

representation and settle the matter uithifl the period of 

three months from the date of receipt of such 
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representatien, after giving an opportunity of being heard 

to the applicant. 

5. 	 In terms of these olssruations and directions 

as alove, notices issued to the respondents are herely 

discharged and the proeeedins are also dropped. Therefore, 

this CCP.A is disposed of accordingly. No order as to costs. 

(f1NTRS 	i*) i() 	 (SHYAPIA DOGRA) i(j) 


